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. TH-a1-04-03-2019-2-99 (09).—ISTeeur 1fuf=m, 1908 (1908 T 16) HI R 78 TR YW Vfaadl ol
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2014 § Frefafaa Geed st € qon Saa fufEm S uR 79 3R oRfd foRu SR @y et d:—
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FAT-T o F T qrast o WTIEeoT gq—
(TF) =d d9ufq & A =y Afufee, 1899 # gumiia
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femquft 1. au-oa e Yo | I eI & T, aer-1ed WSt wie gaifia ot el S Gegaer
¥ Heifyg WG & foe wega foee, T qeamaad! s&iator foae W e &1 3, Fad g1aq T
TR ¥ F AAHA wd gC I foHan .
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feoquit 2. e wfeq fad, duw anfe & frdl T =R % foa, ed qe-qoa = Yoo g9iRka fomar mr
£, - PRI HIF TRa H STeR. Fe Fed fopa & wR & g qer-qea FEda
g TfE 1 ST, 9 Heraer A Heft, It % fa seEmad $9 9 Wgd Ry e g,
Sus ofE ¥ faeiE W Yeh @1 SR, a9 T& T9R €9 6 gl ®d g¢ STEN fohan e,

2. I SIfug= A 01 @ 2019 / oW €l

TGSy F ToIUE F A0 ¥ 9 STRIIER,
. 2. Rerfan, swafm.
e, f&Ais 29 S 2019

F. TH-H-04-03-2019-2-TF (09).—¥Rd % WlIUM &F TS 348 & WIS (3) & FTHH T, T ARA H
ferg=T ShHiw TH-s-04-03-2019-2-9iF (09), f&Ai 29 [, 2019 = il oTaR TIUE & WK 9 Tagg
Yepifye feran S ®.

Y % TSI & 919 ¥ a1 SARIER,
™. €. fefer, stafe.

Bhopal, the 29th June, 2019
No. B-4-03-2019-2-V (09).—In exercise of the powers conferred by Section 78 of the Registration Act, 1908
(No. 16 of 1908), the State Government, hereby, makes the following amendment in this Departmen’s Notification
No. F B-7 (B) 13-2014-2-V dated 8th August, 2014 and publishes the same as required by Section 79 of the said Act, namely:—
AMENDMENT
In the said Notification, in the Table of registration and other related fees for article I, the following article
shall be substituted, namely:—

“ARTICLE—I

For registration of the documents chargeable at ad-valorem rate—

) In case of 3 percent of the value calculated on the basis
(a) sale, or of “market value guideline” as defined in Indian
b) transfer of lease, or Stamp Act, 1899.
© gift in favor of other than family

member, of immovable property.

(ii) In any other case 0.8 percent of the amount on which stamp duty
is chargeable.

Note 1. For power of attorney chargeable with ad-valorem stamp duty, an advalorem registration fee shall
be charged. A difference of fee shall only be levied on the deed of conveyance etc. subsequently
tendered for registration relating to the same transaction, subject to a minimum of rupees one
thousand.

Note 2. For an agreement to sale with possession, mortgage etc. wherein stamp duty is charged ad-valorem,
an ad-valorem registration fee shall be charged. For an agreement to sale without possession an
ad-valorem registration fee shall be charged. A difference of fee shall only be levied on the deed
of conveyance, mortgage etc. subsequently tendered for registration relating to the same transaction,
subject to a minimum of rupees one thousand. i
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2. This notification shall come in to force from 1st July, 2019.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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. €. fefe, syafe.

Bhopal, the 29th June, 2019

No. B-4-03-2019-2-V (10).—In exercise of the powers conferred by Section 80-B of the Registration Act,
1908 (No. 16 of 1908), the State Government, hereby, amends the Registration fees chargeable on the instrument
of gift of moveable property executed in favour of family members and makes it subject to a maximum of

Rs. 100.

2. This notification shall come in to force from 1st July, 2019.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.

e, feAie 29 5 2019

. TH-1-04-03-2019-2-r= (11).—Ioreiietor stfuf-am, 1908 (1908 1 16) i U 80-& B e et
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Bhopal, the 29th June 2019

No. B-4-03-2019-2-V (11).—In exercise of the powers conferred by Section 80-B of the Registration Act,
1908 (No. 16 of 1908), the State Government, hereby, amends the Registration fees chargeable on the instrument
by which a person includes the name of his wife and/or daughter (s) as co-owner in his/her property and makes it

subject to a maximum of Rs. 100.
2. This notification shall come in to force from 1st July, 2019.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.

s, WA IR0 a7 FEE T, HEAue SR MIEE I Fd AU, i 9 g 7 Hia—2019.



